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gNTRAl ADWINISTRATIV/E tribunal. 3ABALPUR BENCH. 3ABALPUR

Orioinal Application No. 384 of 1999

Dabalpur, this the 12th day of February, 2OO4

Hon'ble Shri Fi.P. Singh, Uice Chairman
Hon*ble Shri G. Shanthappa, 3udicial Member

Uasant Golamdas Tajnekar ,
son of late Golamdas Tajnekar,
aged about 58 years. Resident of
COD, 3abalpur, MlG-36, Punit Nagar,
M.P. Housing Board Colony, Adhartal,
3abalpur (fl»P») ••• Applicant

(By Advocate - None)

V e r s u s

1, Union of India, through
the Secretary, Ministry of
Defence, Government of India,
Neu Delhi.

2. The Director General, Ordnance
Services, MGO's Branch, Army
HQrs, Neu Delhi-1l00l1.

3. Qiairman/secretary , Union
Public ServicB Commission,
Dholpur House, Neu Delhi-
IIOO11, ResPon dents

(By AdVDcate - Shri S.C. Sharma through Shri Harshit
Patel)

0 R D E R (Oral)

By M.P* Sjncrfi. Vice Chairman -

None for the applicant. Since it is an old case of

1999, ue propose to dispose of this OA by inujking the

provisions of Rule 15 of CAT (Procedure) Rules* 1987.

2. By filing this Original Application the applicant

has claimed the follouing reliefs •

M'

"(i) to direct the respondents by appropriate uri
or order to promote him (applicant) with immediate
effect by giving him retrospective effect from the
earliest date in March 1993 on the post of CSO(s)
uith all financial benefits in terms of the
judgment delivered by Hon'ble CAT Bench 3abalpur
in OA No. 237 of 1996 as upheld by Hon« Supreme
Court in judgement annexed uith the application#
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(ii) Alternatively, the applicant prays that the
Hon*ble Tribunal may be pleased to direct the
respondents in case for any technical reasons the
applicant can not be promoted against the vacancy
of the year 1993, to promote him against,the vacancy
uhich occurred due to retirement of CSO Shri
Sunualia Sahai (SC) u.e.f. 1st April 1995, from the
838® date with all financial benefits.

(iii) to direct the respondents not to implement thf
Uth Pay Commission recommendations contained in the
extract enclosed above being arbitrary and unjust,
aimed at to please the miniority only against the
majority in feeder cadre and also direct further, to
fill up tuo vacancies of CSO(s) of the year 1997
uithout any further delay.

(iv) to direct the respondents to stop victimisa
tion of Group-B Gazetted Officers i.e. OOC(s) in
the matter of their promotions and career advance
ment by holding OPC and drawing panel uell in
advance of occurrence of vacancy in the promotional
post so that the promotions are effected from the
date of vacancy itself."

3. The brief facts of the case are that the applicant

is working in the post of Ordnance Officer Civilian

(stores) and has served at various Ordnance Depots in the

Ministry of Defence. He is eligible for promotion to the

next higher post of Civilian Staff Officer (Stores).

According to the applicant he belongs to the scheduled

caste community. He has stated that for promotion to the

post of Civilian Staff Officer 15^ reservation for

sdieduled castes and reservation for scheduled Tribe

are applicable. According to him he has been considered by

the DPC but has not been recommended for promotion to the

next higher grade. He has further stated that one shri

S.B. Singh-a junior of the a fplicant-be longing to general

caitagory-has superseded him as he has been promoted to the
.  for the vBo3nci.es
higher grade. The OPC uhich was he Id^j^ the years 1992—93

and 1993-94 has selected the following persons J

"Shri Ambar Nath Ghatak Sr. No. 3-Gen. Cat.

S; Srinivasan sr. No. 4-Gen. Cat.Shri Munnilal sr. No. 7-S.C.
Shri Suman Bihari Singh Sr. No. 8-Gen. Cat."

the Btaw whtrtby
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po,t .f Staff Bffieet (Store.). AaStl"*" "f
th. appUcant baa ftlad tbi. Original AppUcation cUiaing
the efo re sal d re lief e*

4. -rba t.«>oii«ntain tb.ir reply haw atated that the
aelastiaB to the port of Civilian Staff Officer (Store.)
la to bo node on the baeie of aorit-eoa-eeniority. The
appUcant coold not be pronoted to the post of Civilian
Staff Officer, a» it laleeleotiDB poet and selection ie aade
in consultation uitb the UbIob PobUc Servi® Coaateeion
and C»«lidatee having conparative neritorloua eervl®

reoorde and eenlotO as pea the santortty Ust, have been
greatod prowt Ion. Ha has further stated that at the tine
of draoing proiartion panel for the year 1992-93 and 1993-94
in March 1994 the ntimber of uacanciee uero as oodor :

•teE. H ft1?57=93 ̂  -p 3
1993-94 — 1
* Point So. 28 in the roater"

It can bejireaefr from tha ^ove that one vacancy afa?^ri^
^/adi^^ted was filled op by one Shti Plunnilal who was

althoo# jonior to the appUcant but was selected as his

aseessraent was better than the appUcant* The appUcant has

been considered by the OPC but coold not be selected an^
re(X)iBBended fer proaotion as he was awarded lower gradi^on

the basis of his confidential reports* Accordingly, tha OA

is wi^Jowt my eirit and la Uabla to be disiaisaed*

5, Heard the learned counsel for the retpondente and

perueed the records carefully*

6. We find that the post of CiulUan Staff Officer
said

is a selection post and pronetion to thojfpost is »ade by

holding a OPC with consultation with the Union PubUc

^ Ssr^ce Comdseion* The appUcant has got lower grade^and
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the p.r«.n. who were ewerded hi#« gredi^w®. selected end
appointed to the said wet. ffie learned coone.1 for the
aeapondenta aubiiitted a copy of the rtoytee of the -leting
Bf the OK heWoD 18th Plarch, 1994 in the office of the
union Publio Service Conniaeion. Ue find fro. the record
that the connitteo conaicteed the queation of eelection of
officer, for officiating proaotion to the grade of a<tU.n
Staff Officer (Stores), tiny Ordnance Corp., Pliniatry of
Defenc®^ There were three vacanciea during the year
1992-93 two for geoo-ralf one for scheduled caste and there
ams only one wcancy for tho year 1993-94 which was ear-
narl^d for general category. The appUcant has baen
consldared for the post of Ciwlliao Staff Officar for tba
year 1992-93 and 1993-94. For both these years ha hat
haan aseeaaed as good^ Although there was one vacancy aar-

nm^md for caw^date belonging to echadulad cast a coiiioonily

in the year 1992-93, one Honni Lai belonging to achedtiled
caste coiiwnwiity, who was junior to the applicant but waa

graded as outstanding, has been included in the panel of
selected candidataa. Aa par the OPC guidaUnea the

persona categorAesd aa outstanding dfd.ll rank first
follouad by very good and ^od. Although in this ceae^the

bench nark ia good, the parsons who have been graded ae

Dutstarding and very good will supersede the persons who
0

hfl^beoit asaesaed as good. In this caaSjthe applicant far

both the years IwfiB^baon aaaaeaed ae good and the persona
yito been aaaaaaad as outstanding and very good ha\o

been included in the panel. Therefore the applicant dees

not havs any claie to ba iMilydad in ttia selaot panel for

IS post of Clwiliao Staff Officar.

■  :
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7. For tlio reasons roeorded above tbe Original Application

does not have any aerit and is accordingly dioeissed* ho

costs#

^Shanttippo)
Oy^iciel Nsislier

(n#P# Singh)
Vice Chair nan
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